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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

OANo 1562/91 19
M_ Pradeep ShriH. L«Baj aj

APPLICANT (S) COUNSEL

VERSUS

U»Q,I.
RESPONDENT (S) COUNSEL

Office Report Orders

12.7.1991.

Present : ShriH. L. Bajaj, counsel for the

applicant#

At the request of the learned counsel
for the applicant,«8 list on 16.7.1991.

Cy '̂l
( I. K. Rasgptra )

Member (A)

16.7.1991. ^ •

w.
( T. S. Oberoi )

Member (J)

Present; Sari H.L. Bajajj counsel for the applicant.

Heard. This application appears to be a

follow up of the orders passed by us on 29,5»91'

xviiere we ha^ observed that as the order transferii/--

the applicant to Delhi has since been issued,''no ^
further directions are caileci for by this Tribunal?

The applicant way seek its implementation in the

normal manner. The application is disposed of.

The learned counsel for the applicant submitted tiiat

the applicant has since made tw representations.

One representation is at Annexure-A-5 but is illegi

ble. The other representation is at Aimexure-A-e

and is dated 4.6,1991, . Keeping in view the

submissions of the learned counsel for the applicant
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from pre-page

we are still of tiie view that the applicaat

should pursue the matter for impleraeat ation of

the order issued by the respondents, transfering

iiim to Delhi vide order dated 15.4.1991 through

proper chaiinel. At liie present moment the case

is not mature for our interference. The

application is accordingly disposed of with

liDerty to approach the Tri'ounal, if required

at Uie appropriate stage. A copy of this order

be pro^vided to the learned counsel for the
Ĵ

applicant. • : . >

RASTOTRA)
MEMBER(A)
16.7.91»!

(RAM PALSINbH)
VIC2 CHAIRMAN
16.7«91.


